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PART IV.

Regulations, Orders, Notifications and Rules, of the Government 

of India, of the Government of Bihar, and of the High Court, 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps,

The. 20th July 2940.

No. 4415-C-—The following notification, 
by the Government of India, External 
Affairs Department, is republished for gene­
ral information.

HOME DEPARTMENT.

NOTIFICATIONS.
The 10th July 1940.

No 4414-C.—The following declaration 
exemption by the Government of India 
republished for general information.

By order of the Governor,
P. T. MANSFIELD, 

Clvej Secretary to Government„
HOME DEPARTMENT. 

Declaration of Exemption.

By order of the Governor,
P. T. MANSFIELD, 

Chief Secretary to Governments

The ISth June 1940.
No. I2-W.—It is notified for general 

information that the areas specified below, 
being in the occupation of the enemy, arc 

territories for purposes of the

Simla, the 28th June 1940.
&o. 21/68/39-III-Po 1 i t i c a 1(W).—In 

Exercise of the powers conferred by section 6 . 
^ the Registration of Foreigners Act, 
-939 (XVI of 1939),’ the Central Govern­
ment is pleased to declare that the provi- 
?*0ns of the Registration of Foreigners 
^ ules, 1939, shall not apply to, or iu rela- 

10n to, the Administrator of French Chau- 
ciTiagoie, or to members of his family or 

staff

enemy
Defence of India Buies:—

Protectorates of Tohernia and 
Moravia.

The

Slovakia.
The Free City of Danzig.
In Poland, the region of Suwalki, and 

west of a lm@ Kolono-accompanying him.
the areas
Lomza-Osfcrolenka-Ma 1 k i n-Biver(Sd.) [Illegible],

Deputy Secy, to the Govt, of India.
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(3) Jt shall come into force at onCe

2. In this Ordinance, unless 
anything 
in the

Eug (up to South of Sokal),
thence north of a line BawaKuaka
-Jaroslav, thence west of 
River San to its source.

there 

, subi°ct;
Definitions.

The Kingdom of Denmark,* e«(udu>g context, 
the Dependencies of Greenla 
and the Faroe Islands.

(a) “ technical personnel ” include
persons normally employed in al1 
of the capacities specified in 
Schedule, and any person 0
a Tribunal may declare to °u1 
normally employed in any be 
capacity, but does not include an 
person who is not liable urul 5’ 
section 3 to undertake , 61
mont in the national service ■

(b) “factory” means a factory as 
defined in clause (/) of section 2 
of the Factories Act, 1934;

The Kingdom of Norway, eluding
the Northern Provinces of Bor

■ land, Trorns. Finmark and hval-
bard (Spitzbergen).

The Kingdom of
excluding its Dependencies.
Grand Duchy of Luxembourg.

Ketherla-ds,the

enH'loy,
The

* This does nctapply to the Kingdom of Iceland.

0. K. CAKOF,
Secy, to the Govt, of India *

The 10Hi July 1940.
No. 4417-C-—The following Ordinance 

made and promulgated by the Viceroy and 
the Governor-General is hereby repub­
lished for general information.

By order of the Governor,
P. T. MANSFIELD,

Chief Secretary to Government.

LEGISLATIVE DEPARTMENT. 
Simla, the 29th June 1940.

ORDINANCE No. II of 194?.

xxv
(c) “ Indian British subject”

any subject of Hi3 Majesty in 
India except a British subject of 
European descent in the male 
line born, naturalised or domiciled 
in the British Islands or in any 
Dcminion as defined in the Statute 
of Westminister, 193 l, or in any 
colony except Ceylon;

(r/) “industrial undertaking'’ means 
any concern engaged in—

(i) the manufacture or pr:dnotion of 
any article or commodity,

(if) the supply or distribution of light, 
power or water, or

(tit) the supply or maintenance of 
' any form of mechanised trans­
port other than air transport;

means

I )

AN

ORDJ NANCE.

to give 'power to control the employment 
and distribution of technical personnel 
in British India,

Whereas an emergency has arisen which 
renders it necessary to take power to require 
industrial undertakings to release technical 
personnel for employment in factories 
under the Crown or declared to be engaged 
on work of j aticnal importance, and* to 
require technical personnel to undertake 
employment in any such factory;

Now, therefore, in exercise of the powers 
conferred by section 72 of tne Government 
cf India Act. as set out in the Ninth 
Schedule to the Government of India Act 
11-35, the Governor General is pleased to 
make and promulgate the following Ordi­
nance :— b

Short title, extent and 
commencement.

(e) “ employ'.rent in the national ser­
vice ” means employment irj 
a notified factory in pursuance o 
an order passed under clause { i 

* of section 7 or under section 10 >

(/) “notified factory” includes aD5 
factory under tl^e Crown an_ 
any factory declared by notifies 
under section 4 to be engaged 
vifork of national importance,

(g) “ prescribed” means prescribe J 
rules made under this Ordinan

(h) “ Special Tribunal’ mcansaSpe^e
Tribunal constituted by 
Central Government under 
tion 12;

{i) “Tribunal” means a
Service Labour Tribunal c- Wjfc 
tuted by the Central Govern 
under section 5.

S' Geo. 
a, C. 2

ial
1. (1) This Ordi­
nance may be called

/t u • i r> the National Service
(Technical Personnel) Ordinance, 1940,

sec-

(?) It extends to the o[ British
Indta, and applies also to Indian British 
subjects in any part of India. '
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AH technical personnel 
3* of

over the 
eighteen 

under the

age shall bo deemed to be a Civil Court 
the meaning (f sections 480 and 484 
Code of Criminal Procedure, 1898.

andfer cmplcy- 
nalional ser- within 

of the
I . lability 

vice.
**y *»». /being

jectF, and not being menus'1 of pr' 
ifojesty’s regular tfaval, Military 0r a ' 
forces, or members of any Reserve of ' 
such Force, who arc liable under their to,of service in such Rorerve to be call/ri 
for service at any time and not 0->lv P
partial or general mobilization fif'n I 
liable under this Ordinance to’ 
employment rn the national service:

Act V of 
1898.. (8) A Tribunal may order any person, included -within the definition of technical 

personnel, to submit himself to be examined
by such medical authority as mav bo 
prescribed.

6 (7) A Tribunal may, subject to any 
rules made in this 
behalf under sec­

tion 19, take steps to ascertain particulars 
of the tethnical personnel employed in any 
incut trial undertaking, the suitability of 
6ii(.h personnel for employment in notified 
factories, and the capacity of the under­
taking to release such personnel for such 
employment having regard to the 
its work.

Inquiries by Tribunals.

Provided that 
(f the Crown shall be so liable except with 
the written consent ef the Comment 
under which he is serving.

person in the serviceno

■

4. (J) The Central Government may, ■ 
by notificatiou in the 
official Gazette, dec­

lare any factory, which is engaged in the 
production of munitions cr ether war sup­
plies or iu work which, in the cpiuion of 
the Central Government, is likely to assist 
the efficient prosecution of the war, to be
a factory engaged cn work of rational 
importance, and thereupon such factory 
shall be a notified factory,

(2) Every notified factory shall be eligible 
to apply to a Tribunal or to the Central 
Government for technical personnel.

5. (1) The Central Government shall 
constitute for such 
areas and in such 
places as it thinks

fit National Service Labour Tribunals (in 
this Ordinance referred to as Tribunals; to 
excercise the functions assigned to such 
Tribunals by this Ordinance.

(2) A Tribunal .-hall consist of not less 
than four members all of whom shall b3 
servants of the Crown and shall be Appointed 
by the Central Government.

(3; The chairman of a Tribunal shall be 
nominated by the Central Government.

(=0 The chairman and any one member 
°f the Tribunal shall constitute a quorum.

nature of

Kolified fa- toiics.
(2)^ Lor the purposes cf sub-sectiou 

the Tribunal Obmay—

(a) summon the owner or manager of
any industrial undertaking cr any 
employee cf such undertaking to 
appear before it and furnish such 
iuioru alien as it may requite, and

(b) authorise cue cf its members to
enter upon and inspect any 
premises occupied by such under­
taking and call for any information 
whether documentary or otherwise 
which appears to it to be neces­
sary.

and the owner or manager of the industrial 
undertaking and any employee cf such 
undertaking shall comply with any requisi­
tion made in this behalf by or under 
authorisation from the Tribunal.

National Service Labour 
Tribunals.

7. Subject to any rules made iu this 
behalf under section 

Rc'case and disposal of ] 9^ a Tribunal may, 
technical rerconnel by . or(jer in the 
Tribunals. J cprescribed form,—

(,a) require the owner or manager of 
industrial undertaking otherany

than a notified factory to release 
such technical personnel as it may

iu thespecify fur einplo) ment 
national service in notified fac­
tories, and

(o) A Tribunal shall have sUCk
associate with itself in dchberatio ^ ^ 
other person.; as it thinks hfc 
conditions as may be prescribe

(G) A Tribunal may meet at such^
aud places as it thinks fit ancl central 
"when required to do so by 
Government.

(?) A Tribunal shall have tbe P^ordiDg 
a Civil Court for the purpose o the
ey:dence, administering oa'.hs, eI\ ,«:Dg the 
attendance q« witnesses and coi 1 and 
discovery aud production of docun

direct technical personnel, who 
either unemployed or 
already employed in a 
factory, to undertake employment 
in the national service in any 
notified factory specified in the 
order,

are
(b) arc not 

norified

cf
order shall be complied with 

be specified inand such 
within such period as may 
that behalf in the order.

:
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(/) It shall be the duty
employer, bv°f an, 

, a Percon 1 'vh0. 
been released for employment in th Uo ha 
service on the requirement of :i or the Central Government, was ej-?r^Una| 
reinstate him in his former Gmp]0y. °^edt0 
the. termination of that service in . ,3nt on 
tion and under conditions not less f" °CCupa* 
to him than those which would" uav°Urab]0 
applicable to him had he not T6 ^2en 
released L-r employment iu ^ been S9 
service; nation},j

118. The terms of service of technical person- 
. ncl taken into employ-

J-Orms o: service of . • .. , • „nitechnical personnel no*.i- in national
tied iacfcr.es. .in a notified

Reinstatement.

service in a 
factory in pursuance

order passed under claure r,% ~c
• * - ri

lUWUVAf - ^

o? any order passea uuuei wu«.v (b) of 
sect on 7 shall be laid down by the Tribunal 
i i each erse subject to such cond.tions as 

be prescribed, and suqh conditions 
may provide for the preservation of any 
rights which such torhnical personnel may- 
have under ary provident or superannuation 
fund or other scheme for the benefit of 
employees maintained by the undertakings 
from which they are released.

may

Provided that, if for any reason 
reinstatement of such person is repressed I
hv the employer to bo impracticable, eitlur 

rtvmttV refer the matter to a Special 
IVibunal and the Special Tribunal shall 

f pr du0 consideration pass an order either ““opting the employer from the provisions 
f thiis sub-section or requiring him to I 

re-employ such person on such terms 
thinks suitable or to pay to such .* sum in compensation for failure ..
* mploy him not exceeding an amount 
“aal to six months’ remuneration at the 

rate at which his last remuneration 
payable to him by the employer.

the

shall lie to the Central 
Government against 
any order passed by 

section 8 and

9t An appeal
Appeals,

a Tribunal under section 7 or 
the decision of the Central Government
shall be find. as it 

person10 (1) I he Central Government may 
1U’ 1 ; Tribunalrequire a toPower oi Centra: Govern- t0 report what tech-

iijfciit in c ■ _i npr^o n u e 1tcchnie.il p:r3onnel niM Per“ , n . 1
whether employed in

industrial undertakings of otherwise, is 
available within its jurisdiction for . employ­
ment in the national service, and may, after 
consultation with the Tribunal, by order in 
writing,—

(a) require any industrial undertaking 
by which such personnel is employ­
ed to release such personnel for 
employment in the national service 
in notified factories, and

{h) direct any such personnel to under­
take employment in the national 
service in any notified factory in 
British India which may be 
specified in the order,

(2) The Central Government may by 
writing transfer technical personnel 

notified factoiy to another, 
and the owner or manager of the notified 
factory and the personnel concerned shall 
comply with such order.

was

{'<) If any employer fails to obey an order 
passed by a Special Tribunal under the 
proviso to sub-section (i), be shall h 
punishable with fine which may extend to 
one thousand rupees, and the Court by 
which he is convicted may, in addition to 
any other penalty, order him (if he is mt 
already so required by t-hc Special Tribunal) 
to pay the person whom he has failed to 
re-employ a sum not exceed.ng an amount 
equal to six months’ remuneration at the 
rate at which his last remuneration was 
payable to him by the omployer; and any 
amount so required by the Special Tribunal 
to be paid, or so ordered by the Court to be 
paid, shall be recoverable as if it were a 
line imposed by such Court:

orcer in 
from une

underlrovided that in any proceedings 
this sub-section it shall be a defence for an 
employer to prove that the person formed)' 
employed by Him did not apply to hi^ {or 
.reinstatement within a period of t;Vo 
months from the termination of 
emp.oymeut in the national service r°r 
whlcL sucli person was released.

(5) I he terms of 
personnel taken

serves of technicil
employment in 

pursuance cf an order made under sub­
section (/) or transferred under sub-section 
(2) shall, subject to the conditions prescribed 
for the purposes of section 8, be laid down 
by the Cential Government in each 
after consultation with the Tribunal 
ed, if.any.

into

t. shall
12. (J) The Central Government ^

constitute 1° 3llC}) 
Special Tribunals. areas and lD jg

places as it thinks fit Special 10it
hear and decide any matters i*et?r ^ d 
under the proviso to sub-scctio 
section 11.

(2) A Special Tribunal shall ^ ^
three members to be nominate tfb
Central Government, of whom 
shall be chairman of the Spccia

case 
concern-

(7) The Central Government may order 
any person who is required under sub­
section (/) to undertake employment in 
a notified factory, or who is transferred 
under sub section (2) from one i 
factory to another, to submit himself 
examined by such medical authority 
be prescribed.

of
consistnotified

to be 
as may

iV
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shall be a member of the civil 
IW Crown not lower '
District and Sessions Judge.

(3) No person serving as a l a Tribunal shall, whileSEo serS^ of 
member of a Special Tribunal. bo a

(toes “* «

(5) A Special Tribunal shall powers of a Civil Court for the pm-p^of 
receiving evidence, administering* oa °f 
enforcing the attendance nf & oatns> 
compelling the discovery and m- T^8- aD(* 
aoe—f, sh.r“ddE7“»»' a Civil Court within the meaning nf *?■ be
480 and 482 0f the “odeIt*»ect\°™ 

/\c: v of Procedure, 1898. Criminal

im 13. (2) When a Tribunal has been consti- 
tuted for any area, it

service of 
in status than

15. In any proceeding against an 
industrial undertak­
ing for any offence 
punishable under this Ordinance or the rules made there­

under the owner of the undertaking and 
his agent or manager, if any, shall be 
jointly and severally liable to any penalty 
incurred under this Ordinance or the rules.

the
Liability of 

agents and managers.ownersa

1 6. Any summons, notice, direction or 
order to be given to 
any person for the 
purposes of this 

Ordinance may be served by beiDg sent by 
post addressed to that person at his last 
known address.

Service of notices and orders.

17. No suit, prosecution or other legal

Bar of proceedings. in3tituted in any 
Court in respect of anything in good faith 
done or intended to be done under this 
Ordinance.

proceeding shall be

Technical personnel not rPnnirP
to leave or to be dis* . require
chaiged from employment industrial 
without permission of taking (including a 
Tribunal. notified factory) in
the area to post before a specified date and 
to keep posted on its premises notices 
making known to its employees the provi­
sions of this section, and intimating also the 
place to which applications to the Tribunal 
may be addressed.

any
under- 18. The Central Government may, by 

notification in the 
officialPower to amend Schedule. Gazette,

persons normally employed in 
capacities other than those specified in the 
Schedule shall be deemed to be technical 
personnel for the purposes of this Ordinance.

direct that

19. (I) The Central Government may, 
by notification in the 
official Gazette, make 

rules for carrying out the provisions uf 
this Ordinance.

Power to make rules.
(2) After any such notice has been posted 

included in the definition ofno person
technical personnel who is employed in that 
undertaking, shall leave his employment 
unless he has previously . obtained the 
permission in writing of the Tribunal.

>
(2) Without prejudice to the generality 

of the foregoing power, such rules may 
prescribe—

* (a) the conditions governing the 
appointment of the persons referred 
to in sub-section (5) of section 5 ;

(3) No owner or manager of an industrial 
undertaking (including a notified factory) 
situated within an area in respect of which 
a- Tribunal has been constituted shall 
discharge, dismiss or release any person 
included in the definition of technical 
personnel, unless he has given fifteen days 
previous notice in writing of the contem­
plated discharge, dismissal of release to the 
Tribunal.

1b) the medical authorities referred to 
in sub-section (8) of section 5 and 
sub-section (4) of section 10;

(c) the conditions governing the
exercise of its functions by a 
Tribunal under sections 6, 7 and 8;

(d) the manner of preferring appeals
under section 9 and of making 
references under the proviso to 
sub-seefcien (1) of section 11;

(e) the registers or other documents to
be maintained or prepared by 
industrial undertakings (including 
notified factories) and by Tribunals, 
and the forms of notices and orders 
to be used for the purposes of this 
Ordinance.

!)
14. (1) Whoever contravenes any of the

of sectionprovisions
Penalties and procedure. 0^ wilfully fails

to comply with any summons, requirement, 
direction or order of a Tribunal, a pccia 
Tribunal or the Central Government un er 
this Ordinance • shall. - ,,
sub-section (2) of section 11, be punishable 
with imprisonment which may extend o 
six months, or with fine which may extend 
to one thousand

as provided insave

(3) Any rule made under this section may 
contravention of the rulewith both.rupees, or

(2) No Court inferior to that of u Presi­
dency Magistrate or a Magistrate of th 
first class shall try any offence punishable 
under this Ordinance.

provide that a 
shall be punishable with imprisonment for 
any term not exceeding six months, or with 
fine not exceeding one thousand rupees, or 
with both.
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23. Draughtsmen (mechanical,
jig and tool).

24. Electricians.
25. Eloctroplaters.
26. Engravers.
27. Erectors.
28. Examiners (tool and wood).
29. Filers, vicemen.
30. Fitters.
31. Furnacemen, firemen, stokers.
32. Galvanizers.
33. Gauge and tool fitters.
34. Hammermen, Holders up, Strikers.
35. Ingot parters.
36. Instrument mechanics.
37. Lithographers.
38. Lithoprinters.
39. Machinists, drillers, shapers, millers

planers, polishers, grinders.
40. Markers out.
41. Masons.
42. Motor men.
43. Moulders.
44. Painters.
45. Pattern Makers.
46. Petrol Mechanics.
47. Plumbers.
48. Precision Grinders, Gauge and tool

grinders.
49. Press Workers.
50. Riveters.
51. Riggers and Slingers.
52. Ropeworkers.
53. Sawyers.
54. Storemen.
55. Tin Smiths.
56. Tool Makers.
57. Tracers, ferro-printers.
58. Trimmers.
59. Tube Workers.
60. Turners.
61. Vulcanists.
62. Weighmen.
63. Welders, acetylene and electric
64. Wiremen.

struckTHE SCHEDULE.

[See section 5(a).] 
Technical Personnel. 

Managerial Staff.
1. Civil Engineers.
2. Mechanical Engineers.
3. Works Managers.
4. Production Engineers.
5. Assistant Works Managers.

Supervisory Staff•

1. Workshop Foremen
2. Assistant Foremen.
3. Inspectors (of all grades).
4. Chargehands.
5. Chargemen.
6. Inspectors of material.
7. Leading Hands.
8. Supervising Mistries.

Skilled and Semi-Skilled Trades.
1. Armature Winders.
2. Armourers.
3. Beltmen.
4. Blacksmiths, Angle Smiths, Spring

Makers, Heavy Forge Smiths, Drop 
stampers.

5. Boiler Cleaners.
6. Boiler Makers, Platers.
7. Braziers.
8. Bricklayers.
9. Brick moulders.

10. Brick and tile makc-rs.
11. Bronzers and Lacquerers.
12. Carpenters, Joiners.
13. Caulkers.
14. Coach Finishers.
15. Componeut Setters, machine and tool

. setters.
16. Coopers.
17. Coppersmiths.
18. Cere makers.
19. Crane Drivers.
20. Cupola
21. Cutlers.
22. .Die Sinkers.

men.

welcte1’5.

LINLITHGOW,
Viceroy and Governor-General'

Simla :
The 28th June 1940.

G. H. SPENCE, 
Secretary to the Government of Indti'
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„ maTIONAL SERVICE (TECHNI- 

THE PERSONNEL) RULES 2. In these Rules, 

■Definitions.
unless there is any.
tnmg repugnant in ' 
the subject 0rCONTENTS.

context,—
gfiort title, 
pefinitions.

a Collection of information by Tribunals
6' and payment of travelling expenses 

to persons summoned to appear 
before Tribunals.

4 procedure for requiring release of 
personnel or directing personnel 
to undertake employment in the 
national service.

Salary or wages to be paid to persons 
taken into employment in the 
national service.

6. Terms of service of persons taken 
into employment Un the national 
service.

m "Ss’oTSAo 'pp“‘Md" 

<4) oi

1

2

(C) theTppendix'o'the^RdesT *

(d) ci Ordinance tf 
Service i “
Ordinance,' 1940.

Collection of information 
by Tribunals and 
of travelling 
persons
appear before Tribunals.

means the National 
(Technical Personnel)

3. (1) A Tribunal 
may call upon the 

to owners or
payment 

expenses to 
summoned5.

managers
f • i , . . . any or all indus­
trial undertakings within its jurisdiction—

(a) to furnish such particulars of the 
technical personnel in the employ 
of those undertakings and within 
such time as the Tribunal 
specify ; and

(b) to register in form A all persons
belonging to the managerial or 
supervisory grades of technical 
personnel described in the Sche­
dule within such time as the Tri­
bunal may specify, and thereafter 
to report all changes in the parti­
culars so registered as they occur.

may7. Leave.

8. Hours of work and overtime.

9. Payment of travelling expenses to
persons taken into employment in 
the national service.

10. Appeals against orders passed under
Eules 5, 6, 7 and 9.

11. Persons associated with a Tribunal
in its deliberations.

12. Authorities by whom medical exami­
nations to be carried out.

13. Procedure for submission of appeals. 
H. Notified factories to keep registers.
15. Eegisters of personnel to be main­

tained by Tribunals.

16. Form of order under section 13. 

Accounts to be kept by Tribunals.
13* General.

Penalty for failure to comply with an 
order under this Rule—imprisonment which 
may extend to 6 months or fine which may 
extend to Rs. 1,000, or both.

(2) A Tribunal before whom any person 
is summoned to appear under section 6 
shall pay to such person travelling expenses 
in accordance with the provisions of section 
544 of the Code of Criminal Procedure, 
1898, as if the Tribunal were a Criminal 
Court.

4. (1) Before requiring the owner or 
manager of an indus­
trial undertaking to

17.
Procedure for requiring 

release of personnel or 
directing personnel to under- release any tecnmcai 

in the personnel for employ­
ment in the national 

service in notified .factories and before 
directing any such personnel to_ undertake 
such employment under section 7, the 
Tribunal shall hold a summary enquiry at
which any objections which may be raised
by the employer or by the person who is 
to be taken into employment in the national 

considered and briefly

DEPARTMENT OF LABOUR. 

Simla, the 29th June 1940.

take employment 
national service-

Pn^0, —In exercise of the powers
by section 19 of fche National 

1940°+^ (^-echnical Personnel) Ordinance, 
Qlake th 6 ^en^ra* Government is pleased to

the
e following rules, namely :—

service shall be 
recorded.

NATIONAL SERVICE (TECH­
NICAL PERSONNEL, ) RULES.

U These (2) Notices in Form H or J, as the case 
may be, stating the time and place fixed for 
the holding of the enquiry referred to m 
sub-rule (1) shall be sent to the industrial

be called the 
Service

Rules may 
National 
(Technical Person-Sll°rt title.

es, 1940.Uel) Rul
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the benefit of empolyees maintained 
managed by the industrial undertaking 
which he was formerly employed under tk7 ' 
same terms and conditions as if he *®e 
continued to be employed by such uoa®.

(■2) When any person is permitted p 
a Tribunal to avail himself of the privil6ff^ 
referred to in sub-rule (1)— ge

undertaking (if any) and the technical per­
sonnel concerned in sufficient tune tokens ^
them to submit their objections, 
the Tribunal.

(3) So order shall be passed by a Tribu­
nal requiringan industrial undertaking 
release technical personnel for emp °J“ 
in the national service m a notified; fa y 
unless such Tribunal is satisfied that tb 
work on which that Pennel ls then 
engaged is not essential to the efficient p. 
secution of the war, and has recorded its 
reasons in brief for arriving at such a 
decision.

taking.

(a) the- industrial undertaking v, 
which he has been released f/ 
employment in the national servic* 
shall keep open his account 6 
receive such subscriptions as mav 
in accordance with the rules 0f 
such Fund be payable from time 
to time as if the subscriber 
still in its employment; and

(b) the notified factory in which the
person, has been taken for employ, 
ment in the national service shall 
make such contributions to the 
Fund from time to time as 
formerly payable by the industrial 
undertaking by which the person 
was released.

Penalty for breach of this rule—fine 
which may extend to Rs. 1,000,

7. Any person taken into employment
national

service. in a notified 
factory under clause (b) of section 7 shall 
if the Tribnnal so directs, continue to he 
eligible, subject to such conditions as may 
be laid down by the Tribunal, for such leave 
on full pay as was admissible to him in his 
previous employment and the notified 
factory into which he has been taken in 
the national service shall grant him such 
leave at its own cost.

Penalty for breach of this rule—fin® 
which may extend to Rs. 1,000.

8. e The hours of work and overtime rate9 
admissible to per-

taken
employment in the 

national service in a notified factory shall 
in all cases be governed by the rules in 
force in such factory.

and

(4) All orders passed by a Tribunal under 
clause (a) of section 7 and clause (b) ot 
section 7 shall be issued in Forms B and O, 

the signature of the
Were

respectively,
Chairman of the Tribunal.

over

(5) Copies of all orders . passed by 
Tribunal under clause (b) of section 7 

shall be forwarded to the owner or manager 
of the notified factories concerned.

a
were

5. (1) The Tribunal shall fix the salary 
or wages to be paid 

Salary or wages to be to any person taken 
paid to persons taken into employment in
employment mine national F
serrice, the national service

in a notified factory 
under clause (b) of section 7 having due 
regard to the nature of the employment 
which he is to undertake and the salary or 
wages of which he was in receipt in hiB 
previous employment (if any).

(2) Sabject to the provisions of sub-rule 
(3) no person taken into employment in the 
national service in a notified factory shall 
be entitled to receive a salary or wages 
higher than he received in the post in 
which he was last employed unless it 
be shown that the work on which he is to 
be engaged is of a more responsible or 
arduous nature.

them
Leave.

can

(3) In fixing the salary or wages to be 
paid to a. person taken into employment 
in the national service under clause (b) of 
section 7 the Tribunal shall endeavour to

that the economic position of such 
person does not suffer by reason of his 
being taken into such employment.

(4) The salary or 
a Tribunal under this Rule 
the notified factory.

Hours of work and 
overtime.

intosons
ensure

wages fixed by 
1 shall be paid by 9. Any person taken into employment 

in the national ser* 
Payment of travelling yice in a notiflefl 

expenses to persons taken r , ;+,iorpd Atinto employment in the ^acf°ry sl^u -e 
national service. a distance of ^

than five miles fr0 
the usual place of his employment, °r . 
he is unemployed from his actual 
residence when so taken, shall be pa>“ 
the Tribunal on the first occasion ot f1 
repairing to the notified factory trave^°

stat°3

Penalty for breach of sub-rule (4)_fine 
which may extend to Rs. i,000. ;

6. (1) Any person taken into employ­
ment in the national 
service under clause 
(b) of section 7 shall 
« the Tribunal ,o 
directs, be

to continue to subscribe to

if
Terms of service of 

persons taken into employ­
ment in the national 
service.

permitted
any provident 

or superannuation fund or other scheme for
expenses at such rates as may 
the Tribunal having regard to his 
and mode of life.
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10 An a p p e a 1

■ isl orders 3hall In to tllO
)eals Mfrhgs 5, o, 7 Central Government 

jlid'l'lder against any order
&9' Tribunal under Rules 5, 6, 7

shall enclose the proceedings in original of 
case which gave rise to the appeal 

together with an explanation on each of the 
points raised by the appellant.

(2) The decision of the Central Govern­
ment on all appeals will be conveyed to the 
Tribunal concerned which shall communi­
cate it without delay to the appellants.

14 Every notified factory shall keep

register in Form 
F of the technical 
personnel taken into 

its employment in tin national service 
under clause (b) of section 7, 
section 10.

the

d W
a 9.30 whom a TribunalThe persons

persons^
fribH'ial 111
lions-

de«de t0 assoZl

iatul with a with it in its delibeta
ti°ns under suu‘ 

section (5) of section 5 
shall act m an advisory capacity only and 
shall be mvited to attend sittings of the
Tribunal only whoa matters with which 

particularly concerned are to be

lJ-

ideli bera-
aNotified factories to keep 

registers.

or under
areilie.V

discussed
Penalty for breach of this rule—fine 

which may extend to Rs. 3,000.t\) The medical authority before 
' whom a person

ltlt;l0rUies by whom selected for employ- 
i caiexaminations to be ment in the national

carriedoid. service in a notified

12-

15. Every Tribunal shall maintain 
a Register in such 
form as it deems 
suitable of all techni­
cal personnel direc­

ted to undertake employment in the 
national service in notified factories show­
ing the trades or classes to which they 
belong, the industrial undertakings (if any) 
by which they were released, the notified 
factories in which they were directed to 
undertake employment, the terms of service 
fixed and the result of the appeal, if any.

Registers of personnel io 
be maintained by Tribu­
nals.

v I

be ordered to appear underfactory may
sub-section (8) of section 5 shall bo the 
Civil Surgeon of the local area in which 
such person is employed or usually resides, 
or such other medical officer as the Central 
Government may by order in writing 
appoint for this purpose. i:

(2) If any person who has been ordered 
to submit himself to be examined by the 
officer referred to in sub-rule (1) questions 
the decision of that officer, he may be 
ordered by the Tribunal to appear before 
a Civil Medical Board to be convened by the 
Provincial Government.

!

16. Every order passed by a Tribunal 
under sub-section (1) 

Form of order under 0f section 33 shall 
section 13. be issued in Form G.)

17. Every Tribunal shall keep ac-
. , , , supported

Tr" * * **** by vouchers of all
moneys received and

expended by it during each financial year.

18. The provisions of Rules 5 to 9 
apply as far as may 
be to all cases dealt

Central Government under

counts
13. (1) Every appeal shall be written 

in English in Form . 
D or E, as the case 

be, and sent
Procedure for sub mis- 

Mn of appeals.
shallmay

within one month of the date of the order 
appealed against to the Secretary to the 
Government of Indio in tho Department ot 
Labour through the Tribunal concerned. 
In forwarding an appeal, the Tribunal

General.

with by the 
section 10.

V
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Form B.

Order requiring an industrial mderlaki

(See Section 7.)

'se of the powers conferred on us by clause (a) of Section 7 of the 

\ personnel) Ordinance, 1940, we do hereby order and

n9 lo nltose technical personnel.i

/
i

National Serv.’ce

jjecbn1 require you the Qwner 
Manager

tif.

before theon orto release 194 , the technical5

personnel described below for employment in the national service i notified factory, viz....in a
if

situated

at
i

Personnel. .

■

Date of birth. Trade.Name.

tfl

)

• • • a • •»

........... tinft... • •

o

a Chairman,
Labour Tribunal.National Service

194 ■the
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-'-V.

form C.
Personnel to take up Employment in the National S

notified factory.

(See Section 7.)

by clause (b) of Section 7 of the National SorviC5 

do hereby direct and require you Mr 

..son of
to undertake employment in the National Service jQ

?rofc« in „Order directing Technical

In exercise of the powers conferred 

(Technical Personnel) Ordinance, 1940, we

on us

V< . ,

of.

by .trade

being a notified factory situated at

in.
further direct and require you to report yourself toWe do /

for duty in the said 

............... 194 .factory not later than the

2. The following Terms of Service have been fixed by us in accordance with Rules 5 t)7 
and 9 of the National Service (Technical Personnel) Rules, 1940.

(1) Pay

(2) Allowance (it any)

(3) Provident Fund (if any)

(4) Leave

(5) Travelling allowance

(6) Other concessions (if any) • *

.....

Chairman,

National Sercice Labour friblltia'
Dated the 294 .



f

THE ORISSAT ]V0 GAZETTE,l# JULY 12, WJO. 333
form d.

Form oj appeal to be

(See Section 9
used by industrialJ undertakings.

aQd Buie ] 0 )
jjame and address of industrial under- 

takingb
l• • ,#i

l• * •

^ainc aud address of owner or manag­
ing agent,..-----..%

• • • *

3. Name of Manager.........

! l Industry in which engaged

f 5. Details of personnel called up (includ 
log trade to which personnel belongs)

f

6. Terms of service fixed by Tribunal

)

!• Brief particulars of order appealed 
against

c

8- Grounds cf appeal

o

' »», • < •

..... *'•••• » •>.

• ■ • . ......
t

Place • '• •
f

Signature of appellant.
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form e.
d by personnel called up for employment in the national service i 

notified factory.

Section 9 and Rule 10.)

Form of appeal to be use

(See
• IV •i t • » • 'Ml*• •• I I I ' ' I o.' II* '

V Ilf1. Name.

2. Father’s name ..........

3. Home address.......

4. Date of birth
5. If married, number of dependents..,
6. Trade and grade or class m which

included............. ••*....... .
7. Number of j ears experience 

trade...
Industrial undertaking in which cm- 
ployed ...........................................

• >.• •

»*•••* •••

iu such

8.

9. Pay and terms of service fixed by 
Tribunal........................................ *

10. Pay and terms of service enjoyed in 
previous employment.....................

1 N

11. Brief particulars of order appealed 
against..........................................

12. Grounds of appeal
<t

i t l
«

• • • • • • • •
• • f MUM .............. »•••■••«»• • • ■ ••••!«••

• • »»■«•••••*„ , , • ••••••••••• • • • « • f«*• •* * HIM* • • • I • • ••••• • C * ** • • ••• • • • fill IIH*'

• llllMfl ••••«■ I * # • *• * * * '* *••••• • t • ■••••

•MMUMtlMMl * •••••!•.
*•••»•§ • • • I*'*..... . la***llMlM ••••••■At t•I •••« "

Place
. • •

Date
Signature of
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form g.
NOTIFIEDUNDEONTIhSSFS™I8BS. factorORDER REQUIRING INDUSTRIAL

IES TO POST NOTICiiib

(See Section 13.)

us by sub-section (1) of section 13 0f ■ 
1940, we do hereby requireconferred on the

you the
...... being an industrial undertake

§/Owner c .............................. Q(
Manager ................ ................................................................................19i , and to ke?p posted on;r sfw. x £=r nsx,1 it i
addressed :—

i ,

I
Chairman,

National Service Labour Tribunal. ..

Dated the 194 .

i-3. (1) When a Tribunal has been constituted for any area, it may require

4SJ£«MS x&z pSSXSSZtST, '
Tribunal keep posted on its premises notices making

p'- ■« which .PP,i^ t&stsx^jsgr**
technical pmnnneiriL^empWedT^tjI?1611,00 persou inciudGd in the defimtien 

he has previously obtained the pe™U,i„. in“tSfS^ TritonS hiS ™pl0F“

situated within an Treata” ?Jp°eI,°°f J'i,"b°deffkio? <inclu<li”6 » “fo'
dismiss or releaso any person included in’fi jHbuua has beou constituted shall dis ^ 
giveu fifteen days previous notice in TCnV ^ defimtlon of technical personnel unless ^ o( 
release to the Tribunal. " m» Clt the contemplated discharge disn>l3J'

an)'
factory) 
and to 
kno^

of
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FORM h.
notice of mminary l0

[See Buie 4 (2).]
ngs.!

11 •• • • •• ••• • •• • • •• •••. ».«••• •9 ♦ • • | • • • • • • • • • • •• • • • ••••••• • • •••»••
,„»«gM/0''”0' °f Vv..;• • •••»*• * • • •••••• ....... • • ••... . • • • • < • ••••■ * *M

• ••• it. • • •«•

, an industrial undertaking 

... is hereby informed 

of the National Service

«•*
situated at

that a
(Technical Personnel) Rules, 1940, at......

19........... ......................................... ..........

summary enquiry will bo held under sub-rule (2). of rule 4

..a.m./p.m. on the• • • •

;■

r

...........................................to determine whether the said industrial undertaking should
be required to release the undernoted technical personnel for employment in notified factories. 
If.the said Manager/Owner has any objection to put’ forward to the' release of the said 
personnel he should submit the same to the Tribunal on or before the abovementioned date 
and may if he wishes it appear before the Tribunal on that date at the time fixed.

Technical personnel.

Trade.Date of birth.Name.l

$

............

* • ••••••

t . * *

■ .a. » ••«.«»»•••• • • . *...... 1 • •........ «|MH*ia• • •
...a. a a • a aa a aaaa.

......I.i ......... . . . . • ...»
,, t a . . a .■*«...■ i •a. ■ ilt.iaM .... *

Chairman,
l Service Labour Tribunal.Nationa

"‘tUri mOo
Vie
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form j.
ini to technical personnel.Notice o) summary enquiry

[See Rule 4(2).]
i

Mr. • •%• •• ifllM •••• • • • •

son of.. . •»• •

. of

by trade

at present employed in

is hereby informed that a summary enquiry will be held under sub-rule (2) of rule 4 of

the National Service (Technical Personnel) Rules, 1940, at A.M./P.M. OUHI • • • • • • • • • ••

1 19the at

to determine whether he should be directed to undertake employment in the national service

in a notified factory. If Mr.

has any objection to put forward to being directed 

submit the same to the Tribunal 

it appear before the Tribunal

shouldto undertake such employment, be 

on or before the aboveraentioned date and may if he wisbes

on that date at the time fixed.

Chairman,
National Service Labour Tribunal•

Dated the 1940.
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^ t__Xn exercise of the powers conferred by section 5 o£ the National Service
^0, onncl) Ordinance, 1940, the Central Government is pleased to constitute at 
njic&l n*\ Service Labour Tribunal for the Province of Bengal consisting i.f the

S««»* ““lj
' {0llo^lDB Labour Commissioner, Bengal (ex-officio).

f G H Welford, o B.E., 1.0.8., Rifle Factory, Tshapur.% 1 r*utenant-Colonel L. B. Marchant, o.b.e., Technical 
3* Lucknow. Recruiting Officer. 

Eastern Bengal Railway,
nor, Bengal as the Chairman of the said Tribunal.

No. TK3 (2).—In exercise of the powere conferred by section 5 of th; National Service 
.-Technical Personnel) Ordinance, 1940 the Central Government is pieased t0 conslicute al
tjnmbay a National Service Labour Tribunal for the Province tf Bombay consisting of the Sowing members, namely

4. Mr. K. L. W. Mecchan, v. d., Chief Mechanical Engineer, 
inatc the Labour Ccmmissiofind to nom

1. Labour Commissioner, Bombay (ex-officio)
2. Mr. N. J. Boxall, i.o.s , Aiumunition Factory, Kirkee
3. Lieutenant-Colonel F. C. Wall, Technical

Poona.

, 4. Mr. S. Barber, Deputy General Manager, Works, Great
Railway, Bombay,

and to nominate the Labour Commissioner, Bombay, as the Chairman of the said Tribunal.
No. TR3 (3).—In exercise of the power conferred by sub-section (1) of section 4 of the 

National Service (Technical Personnel) Ordinance, 1940, the Central Government is pleased 
to declare the undermentioned factories'to be factories engaged on work of national 
importance:—

1. Acme Manufacturing Company, Limited, 26, Sleater Road, Bombay, 7.
2. Angus Engineering Works, Angus, Hooghly district, Bengal.
3. Assam-Bengal Railway, Loco and Carriage Workshops, Pahartali, Chittagong,

Bengal.
4. Bengal-Nagpur Railway, Loco and Carriage Workshops, Kharagpur, Bengal.
5. Bombay, Baroda and Central India Railway,

(a) Broad Gauge Loco Workshops, Dohad.
(b) Metre Gauge Loco and Carriage Workshops, Ajmer.
(c) Carriage Workshops, Parel.

6. Bombay Telephone Company’s Workshop, Agripada, Gell Street, Bombay.
7. Braithwaite & Company (India), Limited, Clive Works, Hide Road, Kidderpore,

Calcutta,
8. Britannia Engineering Works, Titaghur, Bengal.
9. British India Electric Construction Works, 6, Mayurbhauj Road, Calcutta.

10- Messrs. Burn and Company, Limited, Howrah Ironworks, Howrah, Bengal.
11. Calcutta Tramway Company’s Nonapukur, Power Station and Workshop, 168,

Lower Circular Road, Calcutta. v ,.
12. Cjunaught I,o» Works, M. Eoab’ P*» J*“b

Bombay.
13* Crown Aluminium Works,
^4* G, T. R. Company’s Engineering 
15. General Motors India, Limited Fosbei)
* Guest, Keen, Willi...., il>P “

Howrah, Bengal.
Hindustan Engineering 

Satara.

Recruiting Officer, Southern Command

Indian Peninsular

Knlachowki, Parel, Bombay.
37, Dum Dum Road. Calcutta.

Road, Sewri, Bombay district.
Works,

Works, 97, Andul Koad,

Limited, Saturn Road,Imj lenient Company,and
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th Road, Entnlly, Calcutta. .

Railway Company, Limited,. ■ 44, Qa^

Limited, Hararwala Building,

18. The India Electric Works, 25, Sou

19. -The India
Reach, Calcutta.

andGeneral Navigation

W'Uet

Company’s Santa Works, Burn pore Post Office, Bengal. 

Limited, Durn Hum Mechanical Works, Dum ^

Refining Company,20. Indian Smelling and ,
Read, Ballard Estate, Bombay.

21. Indian Standard Wagon

•12. Jessop and Company 
Cantonment, Bengal.

Kailway, Broad Gauge Loco, and CarriMadras and Southern Mahratta 
Workshops, Perambur, Madras.

■ • 23 Ttussa Road, South Tollygnnge, Calcutta.
24. Maya Engineering Works, 23, ^»ssa "

age23.

25 Port Engineering Works, Nazirgunj, Howrah, Bengal.

d Farmer's Railway Signal Works, 17, Convent Road, Entally, Calcutta.

Loco, and Carriage Workshops, Golden Rock,
£6. Saxby an
27. South Indian Railway, 

Trichinopoly.
Company (India), Limited, 5, Hide Read, Kidderpore (P. 0. Rock

28. J. Stone and 
Junction).

M. S. A. HYDARI, 

Secretary to the Government of India.

LAW DEPARTMENT.
The 10th July 1040.

No. 4418-C.— he following notification 
by the Government of India is republished 
for general information.

NOTIFICATION.
The Wlh. July 1940.

No. 4686-J.—The following notification 
issued by the Government of India in the 
Home Department is republished for general 
information.

1 / By order of the Governor,

P. T. MANSFIELD, - 
Chief Secretary to Government.

By order of the Governor,

W. W. DALZIEL, 
Secretary to Government.

Judicial.
DEFENCE CO-ORDINATION DEPART­

MENT.
Simla, the 6th July 1940. ' 

No.105/40.—In exercise of the powers 
. conferred by rule 1, read with clause (a) 

of rule 8B, of Order XXVII of the Fust 
Schedule to the Code of Civil Procedure, 
1908 (Act V of 1908), the Central- Govern­
ment is pleased to direct that the-following 
amendment shall be made in the'' notifica­
tion of the Government of India i° [ .e 
Home Department, No. 204/37-Judicia1- 
dated the lith April 1940, namely ".—-

In the Schedule annexed to the - ®a! 
notification, under the head “Army 1 
the entries

Simla, the 22nd June 1040.

No. 1.56-011/1/40.—In exercise of the 
powers conferred by section 2 of the Defence 
of India Act, 1939 (XXXV of 1939), the 
Central Government is pleased to direct 
that the following farther amendment shall 
b- made in the Defence of India Rules 
namely :—

In sub-rule (i) of rule 26 of the said Rules 
after clause (g), the following clause shall 
be inserted, namely:__

(ft) otherwise regulating his conduct
ln anJ .8uck particular as mav be 
specified in the order”.

1

^ “ Commander, Iridepe^®?
Brigade Area” and “Commander, he 

, the word 11 Brigade ” shah 
omitted.

S. H. ZAHEER.
Deputy Secy, to the Govt, oj D^'a



r

the orissa gazetter ivj July 12,pA1* 1940.
347

r0MMERcE AND LABOUR
C DEPARTMENT.

-
Tlle 6th July mo,

ing noiifi-ttionIIissu1e1d4byCihT'‘r rhe foIlow'
ot India, Department of^r l Gov0mment 
*** for " re^

By order cf the Gover 

W. W. DALZIEL, 

Secretary to Government.

i

UOTIWOATONB.

fhe 4th July 1940. .

.j-^q_iJIc'30/40-Com.-r-The follow-
N°* fjgcations, issued by the Government 

iog D°,. pep^rtment of Commerce, r~: 
of for general information.

nor,

are
Simla, the 7th May 1940.

No. M.-1272.—Whereas bv the notifi. 
cation of the Government of "India in the 
Department of Labour, No. M..1272 m 
dated the 28th September .1938, under

V c° nthe Indian Explosives Act, 
1884 (IV of 1884), any gass when
ed in any metal container in a compressed 
or liquefied state has been declared to be an 
explosive within the moaning of the said 
Act, the Central Government, in exercise of 
the powers conferred by, sections 5 and 7 of 
the said Act, is pleased to make the follow­
ing rules to regulate the manufacture, 
possession, transport and importation of 
such gases, a draft of the said rules having 
been previously published as required by 
section 18, of the said Act, namely :—

repu

By order of the Governor,

W. W. DALZIEL,

Secretary to Government contain-

Impobt and Export Regulations.

Simla, the 8th June 1940. .

No. 217 (4)-Tr. (I.E.R.)/40.—In exercise 
of the powers conferred by section 10 of the 
Indian Tea Control Act,. 1938 (VII! of 
1938), the Central Government is pleased to 
direct that the following amendment shall 
be made in the Indian Tea Control (Licens­
ing Committee) Rules, 1938, namely

la sub-rule (5) of rule 13 of the said 
Rules for the words “ Secretary or Assistant 
Secretary”, the words “ Secretary, the 

\ Deputy Secretary or any Assistant Secretary” 
shall be substituted.

Impoilt and Export Regulations.

Simla, the 8th June 1940.
No. 201 (23).Tr. (I.E.R)/40.— In exercise 

°f the powers conferred by section 23 of the 
Indian Tea Control Act, 1938 (VIII of 
1938), the Central Government is pleased to 
(nect that the following further amendments 
shall bo made in the Indian Tea Control 

f Buies, 1938,

Form No. 6 of the forms appended to 
c edule VI to the said Rules—

(l) in the heading, the word “ PARC EL 
shall be omitted ;

fu) in the heading of column (3) for the 
word “parcel ” the words “ postal 
article ” shall be substituted ; and

the words “ Parcel Post fea 
export licence ” the word “ licence 
for the export of tea by post 
shall, be substituted.

RULES.

1. Short title.—These rules may be 
called the Gas Cylinders Rules, 1940.

2. General exemption.—Nothing in these 
rules shall apply to any air receiver which 
forms part of an internal combustion engine 
or a compressing plant.

g. Definitions.—In these rules, unless 
there is anything repugnant in the subject 
or context,—

(a) “ Chief Inspector ” means the Chief 
Inspector of Explosives in India ;

(b) “ Cylinder ” means any metal con- 
V tainer whatever its shape may be ;

” includes annamely :— tt District Magistrate 
Additional District Magistrate ;(c)

■< Ferson ” includes any company 
1 or association or body of individu­

als, whether incorporated or not;

cylinder so filled unless such cylinder and
its valve or other fittings-

{Hi) f0r

constructed in accordance with
laid down in(a) are

the specifications 
Schedule I ;

(b) have passed the rests specified in 
that Schedule ; and

H. C. PRIOR,
A(ldl. Secy, to the Govt, o/ India.

i
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(it) Where internal rust 0r
matter is observed thp f°reis>, 
shall, prior to the hydra, 
be heated to a temparat, c test 
exceeding 300°C. and t lFe " ’ 
ed and examined.

(Hi) As soon as the test is Cnm . 
the cylinder shall be tho ^ eted, 
dried internally, and shall b°U^ly 
ly stamped on the neck end° C^at' 
marks and figures indicating^ 
person by whom the test has h 6 
carried out and the date 0f *
A record shall be kept of all ^

Vof rules(c) conform to the provisions 
5 and 6.

5. Screw threads for vulvts.— {l) The 
valves of cylinders containing inflammable 
gas shall be provided with left han e 

threads for the pipe or otner

***»<!

screw 
connections.

(2) All other cylinders shall be fitted 
with valves provided with right han e 
screw threads.

6. Markings on cylinders—(1) Every 
cylinder shall be stamped permanently ana 
legibly with— tests.

(/2) Any cylinder which fails to 
hydraulic test or which for 
reason is found to be unsafe for 
destroyed or rendered useless.

9. Examination prior to filling of Cylin 
ders.—Every cylinder shall be carefully oXa* 
mined at the filling station to ensure that it 
complies in all respects with the require- 
ments of these rules, and shall be completely 
emptied before it is passed for filling.

10. Compressing and filling apparatus.— 
The compressing and filling apparatus for 
any gas shall be wholly distinct from and 
unconnected with the compressing and fill, 
ing apparatus for any other gas.

11. Working pressure and filling ratios. 
—-(1) The working or internal pressure 
in any cylinder charged with a permanent 
gas shall not exceed L,800 pounds to the 
square inch at a temparature of 60° F.

(2) Cylinders charged with liquefiable 
gases shall not be filled in excess of the 
filling ratios specified in Schedule II.

Explanation.—Filling ratio means 
weight of gas permitted for each one pound 
of water capacity of the cylinder, the 
accuracy of the charge being determined 
by weighing. •

12. Identification colours.—(I) Ever) 
person filling any cylinder with comprise 
or liquefied gass shall, before it is stored of 
despatched, see that it is painted with e 
appropriate identification colours speci e 
in Schedule III,

(2) No person shall in any way 
with or change the colour painted on 
cylinder ;

Provided that nothing in this su 
shall he deemed to prohibit the repnin ° 
of a cylinder with the identification c0 
painted on it when it is required fQ1 ^ 
purpose specified in sub-rule (1) of e ^

Marking and labelling of 
(1) Every cylinder shall be legibly m 3 
or labeled with the name of the gaS 
the name and address of the person 
whom the cylinder

and owner’s 
rotation

(a) the manufacturer's
identification marks and Pass the 

any other 
use shall be

number ;
manufactured after 1st 

mark indica-(b) if it was
September J 931—a 
ting the specification to which 
the cylinder has been made 
namely B. S. S. No. 399/19^0, 
B. S. S. No. 400/1931 or B. S. S. 
No. 401/1931 as the case may be ;

(c) the name or the chemical symbol of 
the gas for which the cylinder is 
to be used ;

(d) the date of the last hydraulic test
which may be indicated by the 
month and year or by the year 
with a symbol to denote the quar­
ter of the year ;

(e) the internal pressure required for
the hydraulic test ;

(/) if it is to be used for any liquefiable 
gas—the tare and gross weights 
calculated from the appropriate 
filling ratio.

(2) The marks specified in clause (c) of 
sub-rule (1) shall be stamped on the valve.

(3) All other marks, except the manufac­
turer’s mark which may be on the base, 
shall be stamped on the neck end of the 
cylinder.

7. Hydraulic test.—No cylinder shall be 
filled with gas unless such cylinder has been 
subjected by the person filling it to the 
hydraulic test specified in Schedule I within 
the preceding two years and has passed that 
tost.

the

interfer6
a gaS

8. Precautions to be observed in carrying 
out hydraulic. test.—{ 1) In carrying out the 
hydraulic test referred to in rule 7 the 
following provisions shall be observed 
namely :— ’

b-rule

(i) Every cylinder shall be 
cleaned and examined

thoroughly 
, , externally

and, so far as practicable, internal- 
ly, for surface defects, 
and foreign matter.

13.
and
Wcorrosion

filled with £»9’was
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a yarning in the following terms 
(2) he attached to every cylinder contai-

8baH °e ._8 ga3

shall be provided 
to prevent 
cover.

jji&o " Warning.

Gas Cylinder Rules, 1940. appltcZtT ® ^ <*>
medical purposes nrllg oxygen «■» 
having a water m*rous oxide, and
pounds (10 lbs.). P 1 y n0t exoee(hng ten

X)o not change the colour of this
cylinder.

2 Tbis cylinder may not be filled with 
any gaB other than the one it now
contains.

3, This cylinder should be kept cool.
It should not be placed near a stove 
or other source of heat, nor be 
exposed to the Sun.

4, No inflammable material should be
stored in the immediate vicinity 
of this cylinder or in the same room 
in which it is kept.

5, No oil or similar lubricant should be
used on the valves or other fittings 
of this cylinder. ■

(3) No person shall possess or transport 
any cylinder which does not comply with 
sub-rules (1) and (2).

14. General 'precautions.—(1) Cylinders 
together with their valves and other fitting 
and the identification colours prescribed 
under rule 12 shall always be maintained in 
good condition.

(2). No oil or similar lubricant shall be 
used on any valves or other fittings of any 
cylinder.

1.

which they are tansported. ln

(2) Adequate precautions shall be taken 
to prevent cylinders falling off the vehicle

(3) (a) No lifting magnet shall be used in 
loading or unloading cylinders.

(b) When any such operation is carried 
on by means of a crane, a properly designed 
oradle with chain slings shall be used.

17. Relaxation of rules.—If the Chief 
Inspector is satisfied that in respect of any 
cylinder or class of cylinders or any mode of 
conveyance any of the requirements of these 
rules may be safely suspended or modified, 
he may by written order authorise such 
suspension or modification for such period 
and under such conditions as he may think 
fit. Any such order may be revoked at any 
time.

18. Notice of accidents.—Whenever there 
occurs in or about, or in connection with, 
any place where compressed or liquefied gas 
cylinders are handled, stored or transported, 
any accident in any way connected with 
such cylinders attended with loss of human 
life or serious injury to person or property, 
or of a description usually attended with 
such loss or injury, the occupier of the place, 
or the person in charge of the vehicle, as 
the case may be, shall forthwith give notice 
thereof to the officer in charge of the 

police station and the Chief

(3) Save as provided in clause (ii) of 
sub-rule (1) of rule 8 and Schedule I, no 
cylinder shall be subjected to any heat 
treatment or exposed to a high temperature 
or the Sun or stored with any inflammable 
°r explosive material.

(4) Every cylinder containing compressed ■ 
or liquefied gas shall have its valve securely 
closed bo as to prevent leakage.

nearest
Inspector.lb. Protection of valves during 

Vort—.(i) Every cylinder containing 
tressed or liquefied gas shall, if it is being 
ransported, have its valve protected against 
am ago in the manner provided in sub-rules 

Hand (3), unless it is securely packed in

trans-
com-

19. Powers of inspection, search, seizure, 
detention and removal.—(1) Any of the 
officers specified in the first column of the 

exercise the powersfollowing table may 
mentioned in section 7(1) of the Indian 
explosive Act, 1884, in the areas specified 
in the corresponding entry in the second 
column of that table.

°r crate.
(2) When the design of a cylinder 

th Provide for the valve lying wholly below 
levd of the body of the cylinder, a stout 

to tt CaP or metal cover securely attached 
aeR;e finder body shall be provided, the 

beinfi such that the cap or cover is 
the ve,re ln close proximity to any part o

does

Areas.Officers.
1 The Chief Inspector, All .Par|s of 
L deputy Chief Ins- British India,

pector, Inspectors 
and Assistant^ Ins- 
pectors 
sires.

or valve body.
of Explo-

V/h]vi^Very valve cap or cover on a cylinder 
h d°es not contain hydrocyanic acid

i
I;
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SCHEDULE I.
Areas.

Their respective 
districts.

Their respective 
jurisdictions.

Officers.

2. All District Magis­
trates.

3. All Magistrates
subordinate to the 
District Magistrate.

4. The Commissioner of In
Police and all Police 
Officers of rank not 
below that of an 
Inspector.

o. All Police Officers 
rank not below that 
of Sub-Inspector.

(See Eule 4.)
J

,,^+inns for the construction SpeCfnders and their valves and cther 

fittings and tests for stick cylinders.
of Qqs

Presidency- 
their i Cvlin<lerS for gases which at the u8ual 

working temperature and pressure reffiahl Tn a gaseous state m the cylxnder shall

SSS' »«• 399'19|°» N°- 400i>».S cylinder when ready to be put mlo 
E Jice shall be subjected to a hydraulic 
T rh test preferably by the -water- 

' Sttw'’* method, and the proof pressure 
innhed inThis test shall be 3,000 lbs. pe,- 

n inr*h No pressure greater than the 
working pressure shall have been applied to Inv cylinder before the test The permanent 

stretch shown by the test shall not

towns or 
suburbs.

of The respective 
areas over which 
their authority 
extends:

andProvided that the powers of removal 
destruction under clause (d) of sub-section 
(/) of section 7 of the said Acs shall not be 
exercised by any Magistrate or Police officer 
except under and in accordance with the 
instructions of the Chief Inspector, Deputy 
Chief Inspector, or an Inspector or Assistant 
Inspector of Explosives.

. . , , . exceed
10 per ceDt. of the total stretch under the 
test pressure.

2. Cylinders for gases which are generally 
reduced to the liquid condition by the 
pressures used in charging them into the 
cylinders shall conform in every respect 
with the tests and requirements laid down 
British Standard Specification No. 401/1931. 
Each cylinder when ready to be put into 
service shall be subjected to a hydraulic 
stretch test preferably by the “ water- 
jacket”* method and the proof pressure 
applied in this test shall be the value of P 
calculated from the formula P=2 ft/D—t 
where D is the outside diameter of the 
cylinder in inches, t is the thickness ot the 
wall in inches and f has the value of 33,600 
pounds per square inch. The test pressure 
for cylinders for carbon dioxide, nitrous 
oxide and ethylene is 3,360 lbs. per square 
inch in all cases. No pressure greater than 
the working pressure for which the cylinder 
is designed shall have been applied to the 
cylinder before the test. The permanent 
stretch shown by the test shall not excee 
10 per cent, of the temporary stretch under

(2) Every facility shall be afforded to the 
officers specified in sub-rule (1) to ascertain 
that these rules are being duly observed.

20. Penalties.—(1) Whoever commits any 
offence mentioned in the first column of the 
following table shall be punishable with fine 
which may extend to the amount indicated 
in that behalf in the second column of that 
table :—
( ) Contravening any of the Five hundred

rupees.- provisions of rules 4, 7, 
8, i0 and 11.

(1) Failing to give notice of' 
an accident under rule 
18 or to afford facilities 
for inspection to an 
officer authorised under ^ Two hundred 
rule 19.

(3) Contravening any of the 
provisions of rules 9,12,
13, 14, 15 and 16.

(2) In proceedings for a breach of rule 4 
in respect of the material and manufacture 
of cylinders it shall be a good defence to 
produce a certificate from the makers 
stating that the cylinders were manufactured 
in accordance with the 
Schedule I.

rupees.

which
waterthe cylinder k^'JacJ5et” method is‘that in

and which i8 fitted m a V0s6el filled w,th 
its upper cove^ Th** * ?aUge gIaSs ProJecfcingf 1fL 
cylinder on anm ‘- The changes *n volume of tb

atsrsBS&'WSS.'K-requirements of
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» pressure. Test prossuies, in 

00 square inch to the nearest 10 Pounds per 
formula are—^ inCh calculate^ fr"> p»' om the

P Diameter. Internal werki-rg]
pr ssure (gauge); lb./3q.in.

In 100 200 300 400 500

3,970 2,080 2,200 2,320 ; 2,440

2*060 | 2,190I
l,8o0 j 

1,760 1,500

1,670 i 1,800 

3,590 j 1,720 

1,530 j 1,600 

1,470 | 1,610

1,710 1,880 1,9404
1,550 3,650 3,770 2,010
1,420 1,520 1,640A

1,320 1,430 1,540
>

1,240 1,?50 1,460S
3,170 1,280 1,4009

1,110 1,230 1,34010
2,070 1,180 1,3G0 1,430 1,57011

3,030 3,340 3,260 3,390 1,53032

Diame- Internal working pressure (gauge); ]b/sq. in.
ter,

1.4001,3001,2001.1CO1,000900800COO 700la

2,7802,7402,7002,6702,620

2,500

2,5802,5502,5103 ... 2,470}

2,7502,6802,6202,5502,4402,3704 2,3102,250
2,650 2,730

2,620 2,720

2,610 2,710

2,590 2,700

2,580 2,690

2,570 2,690

2,560 2,6C0

2,550 2,680

2,5702,5002,4102,330

2,260

5 2,2502,1702,090
2,5302,4402,3506 2,170 

2,ICO

2,0801,980
2,5002,400

2,370

2,3002,2007 3,900 2,000
2,4802,260

•2,230

8 2,3502,050

2,000

1,830 1,940
2,4602,3509 2,1201,770 1,890
2,440

2,43)

2,420

2,8302,200

2,180

2,170

10 2,0801,960 

1,940 L 

3,910

1,730 1,850
2,310

2,290

11 2,060

2,040

1,690 1,810
12 1,660 3,78) [

shall4 Valve fittings for cylinders

dioxide shall De P g COQ313ting
the fitting with a safety e , t0
of a sofeened *PP3r “J"2.600 and
burst at a pressure between ,
2,850 pound! per square inch.

Sfini ^^*nders manufactured prior to 1st 
iron0mber 1931 may be made of wrought 
i J* °r lap welded or seamless steel coniain- 
»nd r°Vn0re fhan 0-25 per cent, of carbon 
the nh- 683 fchan y9 per cent, of total iron. 
less fkltna^e stress of the steel being n 
id ore «?n ^ tons per square inch and no 

&U ^ *0DS Per square inch and 
°n a t ® elongation not 1C3S than 1*2 1DC 
froiS P^ce of 8-inch gauge length cut 

8 Wished cylinder.
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SCHEDULE II. 

Kale 11 (2) J

ratios a:ul Working (gauge) Pressure

THE352

[See
oj Liquefiable Gases.

Filling

Tropical climate8 , 
MUm ‘^Peratu^-

Gis.
70rkir_
(gangej! 8Filling Ratio.

i

Vfc *

1*19 160Sulphur dioxide .
i

G-LI 412I •*Ammonia • • •

1*19 2SoChlorine

Methyl chloride ...

Ethyl chloride 

Freon (dichlordiflucrmelhane) 

Hydrcc)anic acid ...

Phosgene

Carbon dioxide ...

• * »•

0*79 211i ■

0*79 63• • •

1*08 233

0-57 32

1*19 '95

0*667 1,600

ICitrous oxide 0*6671 1,600

Ethylene 0*270 1,800• • * t • •

Xote.—The water capacity of oach individual cylinder shall be carefully ascertained and by using. th9 appro­
priate filling ratio the truegi s capacity determined The true gas capacity (in pounds) added to Ihe tare weight cf 
the cylinder will give the gross weight referred to in rule 6 (!) (f).

SCHEDULE III.
(See Rule 1‘2.)

Specification jor Identification Colours for 
Gas Cylinders.

Ground Colour.
1. Gas cylinders shall be en‘,irely covered 

with a coat of paint of the colour 
in Tables 1 f*nd 11.

Distinguishing Colour Band.
2. A distinguishing colour band shall be 

applied to the gas cylinders in accordance 
with Tabl:*B I and II and Fig. I. Unless 
otherwise specified this distinguishing colour 
band shall be painted round the neck of 
each cylinder adjicent to the valve fitting 
and shall be wide enough to occupy half 
the portion of the cylinder between the 
junction of thu hemispherical and cylindrical 
portions and the neck.

extension both internally and externally, 
and when two identifying bands 
required, in such cases the second band 
shall be painted immediately below the first 

and. on the external surface of the cylinder. 
(**c Fig. I.)

are

Ioi cylinders for medical purposes, the 
chemical symbol of the gas shall 

damped, stencilled or painted on or 
f ° .sh°ulder of the cylinder. In the 

i e ? C01r c°vered cylinders the name or 
hemical symbol of ‘the gas shall also b* 

mpod on a metal tag attached to the 
covering. °

specified name or

near

0}arks;
mam1'Painted on'the dls.t.in|using bands or

facturor or er b>' the ^as
be Dlappri 1 er for ^13 owu purposes, sThePnSofU,l b^ of the cyliafl;
aluminium n bc.c>bnder may ha ve a p^ot'

■ panel to show up tin marking'

in Tab1es°Sr0thef tilan tbose ProvidedI/be 
specially JaLplT^ 11 ’ the cy,inderB sha cl 
the contents! 6d 1Ddlcating the ^

ball

When the valve of a cylinder is wholly 
protected by an extcn.ion of the cylinder 
body the identification colour band adjacent 
to the valve shall be pjiinted on ihe



r

THE ORISSA GAZETTE,,
•JULY' 12, 1940.

253) :
Standard Colours.

} be
>ro. table i.

Standard Identification Colours for Gas Cylinders, exeludinq
Purposes; (See Fig. 1.) Cylinders for Medical[frit-id1

Ground Colons of Cytcder.Gas.
Colour of Bands.

I

; British 
Standard 

Colour No.*
Symbol. ! British 

j Standard 
; Cj!o ar No.* '

Nominal,Nnmo. \ Nominal,

C2JI2 Maroon 41 NoneAcetylene

Grey SO i NoneAit • •• •ft

NH Black Bed and Yellow,!

8 J 'None. ,

3 37 and 56Ammonia

A BlueArgon •••

Carbon Dioxide, lor temperature co Black ■ None
iuse.

'(
| White or alu­

minium paint.
fer tropical and BlackDo., 

marine use. '

37 Yellow 56CO RedCarbon Monoxide ... i

56 NoneCl YellowChlorine 1
56 ! BlackfittedDo., cylinders 

with internal dip pipes.
Yellow• M

!
37 > NoneRedCoal Gas1
30 I Red 37

C2H5 ClEthyl Chloride, inflammable ... Gray

30 I NoneDo., Greynon-inflammable... i
37Red

Ethylene

Ethylene Oxide ...

Freon (dichlordifluormetkane.)

CjjH4 Mauve
87 and 56i Red end yellow...

c2h.ao Mauve

30 (grey)parfci-colo ured; 
Bottom end grey, 
neck and mauve.

CC12 Ft

None11Helium... 

Hydro-cyanic Acid 

Hydrogen 

Ethane 

Alethyi B

5lethy' Chloride

Medium BrownHeA .. 56| 3 j Yellow
i Blue

■

37 : Nona <)
I RedH

37.: None
; RedCH4
: 3 ! Black • M
! Blueromido CH3 Br 87

25 Red
GreenCH3 Cl, inflammable.. :

25 : None • • •
Bo., i Greennon-inflammable..

11 S Black
Medium Brown...

Dark Grey

on
No

32 ! Black^itr0 ISen IN I Nouo
i
! Blue and Yellow!
i , '

25 ! Yellow

hi

y8(;n... 

^Csgone 

Su>phUr

• a •Black 3 and 560

Black 56CO Cl a • ••
• M

^ioxido GroenSOa• • •
that and thefitting and the ye'low band between

gt°Qnd colot0d or bluo band shall be placed adjacent to the 
col°Ur 0f tho cylinder. (See Fig. D- %
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TABLE II.

Gas Cylinders for MedicalColours for 
(See Fig- !■)

Pit rP°se.s.IdentificationBritish Standard

Colour of Bandd Colour of Cylinder. s.Groun
Gas.

British 
j Standard 

Colour No.
British 

Standard 
Co °ur No

Nominal.Nominal.Symbol.Name.
i

25Green with Black 
Bottom.Dioxide (for inhalation) COaCarbon

i

25GreenCarbcn Dioxide with interna] j COs 
tubs (for snow making,)

As Table I... i CaH5Cl MiEthyl Chloride

As Table ICs H4Ethylene • ••
Black... NaO Ml• t • •MNitrous Oxide

WhiteBlack... 0 • •• • ••Oxygen
Green with white 

neck.
Black0 & C02 25f l •Cxygen and COs mixture Ml

7 Fig. 1.

4D
t/ t

« s H t Red" f * m4DtV x
/ Red \ 

____ ! Yellow

Yellow
tYe* low'. Dt

t t

!

I
i

!

HBlackBed Black Green

I

1

i
1H | Black

1

:
v

l\

0
Carbon Ammonia 

(Tatlo I). (Tab]c T)
Ammonia Carbon Dioxide 

for Inhalation. 

(See Table II.)

Monoxide 

(Table I).
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t APPENDIX.

Standard Schedule 
[No. 381)

Extract of Colours f rom British
o] Colours for Ready Mixed Paimls.

British Standard 
Colour 

No. Colour.

8 Peacock Bine.

Medium Brown.

Light Brunswick Grezn, 
French Grey.

Dark Battleship Grey. 

Signal Bed.

Maroon.

Golden Yellow.

11

25

30

32

37

41

5G

M. S. A. HYDARI, 
Secretary to the Government of India.

The 10Ih July 1940.
No. 4691—II-C-39/40-Com.—The following notification issued by the Government 

of India, Finance Department (Central Revenues), is republished for general information.

By order of the Governor, 
YV. YV. DALZIEL, 

Secretary to Government.)

Customs.
Simla, the loth June 1940.

No. 4-C_In exercise of the':powers conferred by section 19 of the Sea Customs
Act, I87S (VIII of 1878), the Central Government is pleased to prohibit t e luging in 
British India by sea or land of monkeys. M. SLADE,

Joint Secy, to the Govt, of India.

^.310—11*7-1^°., Govt. Press, 0*'G. ^inboudeut■.U.Utcn by. Sapor
C jtTACk; Printed unci Published by (;- T!


